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IN THE CENTRAL ADMINISTRATIVE TRIBUNA
PRINCIPAL BENCH
NEW DELHI
*88

RA No. 385/1993 Date of decision Jo.3, I

in
0A No,3040/1992

CORAM

Hon'ble Smt,.Lakshmi Suaminathan,.ﬂonb.r(J)

Unfion of Indis & Others eee Patitioners

(By Advocats Shri Romesh Gautem )

ij/s

Shri Balusnt

23 oty e neh R a_s,

Refluay Quarter

Near East Cabin,

Sarei Rohille,

M' XY R.SDOﬂd.ﬂt

(By Advocste Shri V.P.Sharma )
ORDER

This Revisu Application No,385/199% has been

filed by the oriqinal respondent (Union of India) se eking
revieu/modificstion or eny other eppropriate order in
the order dated 1.6.1993 {n OR No, 3040 of 1992,

Together uith the revieu sonlication, the aoplicents
hav, filed MA No,3223 of 1993 fop condonation of dwnlay
in filing the revieu soplication, MP No,3224 of 1993 for
stay of the Judgment during the pendency of the Reviey
Aoplication gnd mMP No. 3225 of 1993 fop summoning the

Tecords of the OA Ng, 3040 of 19932,

2. The respondents in the Review Aoplication,

(Original spplicant) has ri]eqd reply to the reviey
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spplication opposing the same, on the grounds of
limitation and that the petitinner 1s sesking to
sctually rehsgr the case, uvhich is not permissibile

in Lau,

3, Shri Romesh Geutam, learned counge |

Por the petitisners and Shri VeP.Sharma, learned

counss) for the resnond snts uere h eard,

4, It 1s the contentinn of the patitioners
that there is o patent error in the Judoment
dated 1-6-1993 in ae much as Hve Tribunal had
not stated anything ebout the rent and payment

of slectricity and water charges yhile directing

the payment of ths amount of gratulty and pension,

The learned counssl for the petitioners hgs relisd

on Judgments in VaSamysl Ve !0I(0A No.2807/91

decided on 8.5,1992), T,N, Sinhs Vs, YOY (0a No.163a/9%

decided on 9-11-1993), 2, g} Ve, UTT(SLP Wo,7600.91/an)

quoted in para 4 of the Judgment th the caas of

V,Sgnus] (Sunre) and the Railusy Board circulgy

dated 4.6,1992 (copy placed on record). Shri Gaut am,

Contends that baged on thess cases, the payment of
penal rent wgs Necessary, which the court ought ¢to

have directed and this ommission is an error annarent

on the fPace of the record which should bhe revisued

and set aside/modirfiad,

s . Shri V.P.Sharma, learned counsal Por the
respondent submity that yhat the patitionsrs are in

fPact attempting to do by the reviasw anplication {e to
)55/ rehsar the vhole cases uwhich hgs alrmsady been decided

P
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by order dated 1,5.1993 uhieh 1s beyond the

scops of a Revieu fpplication, keeping in viey

#¥ the provisions of Order 47 Rule 1 o the

CFC, He relies on R.Kggoor Ve, Dirsctor of

Inagoction(Pg;nt;gg and Pyg;icatibhzlncnmo

Tax and Others (JIT (1994) (6) SC Page 354 aul

contends that pension and gretuity ig no
longsr a bounty but is a Valusble right of

the respondent and the reviev applicetion

should be di smi ssed,

6, I have carefully considered $he

submissiogng of the learned counse? and

the racords in thig case.

7. For the reasons given in MP No, 3293
of 1993 the delay in filing the revisu spplication

is condoned and the same ig allousd,

8. It 1s settled lew fhat the scops of the
revisu application ie very limited and it 1e
maintainable only {® there is an Srror apoarent
on the fece of the record or soms new svidence
has come to the notice of the parties uhich uas
not evailsble, or could not be produced despits

due dilijence or any other suffieient reason, as

provided in Ordar 47 Rule 1 of the CPC. Tha reviey

spplication cannot be utilised for rearquing the
ca3® or traversing the same grounds. No ney qroumd
has been raised in the Ra vhich could net have begen
raised at ths time when the OA uas heard; The

materials relied upon by the petitioners noy could
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have been pg;dudujbgfors the Tribunal passed the
/

ordar on 1-6-1993, The petitioners! grievencs

is that the order dated 1.6.1993 g srronsous,

but that cannot be a ground for ravieu of the
order. The applicant has not besn sble to shou
that there 1s any error soparent Qn the face of
the rocord, The Revieu Anplication cannot be
permitted for adv;nclnnnt of nev arquments or
fresh hearing aﬁd this Revi ey Application is
ligble to be dismissed, subject to the follouwing

Obsﬁrvations/nodiPiCations.

9, Kesning in yiaey the observations of the

Suprems Court in R.K.goorsMC§éé(supra) the R.A,

is disposed of With the follouing modifications

in the order dated 1.6,1993, which shall be insert ed

at the end of the panultimate narasgrach, after the

word® respondents' s followete

" This shal) be without rsjudice to th
riggtso? %h- resnogdsngs go rgcovgr n;nal

rent/damages for the unauthorised occupation

of the quarters in accordances vith the 1ay/
rules,®

10. The registry to carry out the modicicatione in

Pare 9 above in the order dated 1.6,1993 R. A v O‘va‘d@?«/

1%« The Reviay Application is disposed of with
the above directions,

12, Consequentily MP ng, 3224/93 and MP 39245 /9% are

also dismissed,

Skl S O,
(Lakshmi Suaminathgn)
Member(d)



